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Assistant Hindi Officers

1018. SHRI JAGANNATH SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Rail-
way Board in consultation with UPSC
prescribed the recruitment rules for
the selection of Assistant Hindi Ofhi-
cers for Zonal Railways;

(b) whether it is also a fact that
in the light of these rules Railway
Board arranged a written test on 28th
November, 1976 in which many can-
didates not fulfilling the prescribed
educational qualifications and ‘other
service conditions were allowed and
subsequently selected in disregard of
the rules;

(c) whether it is g fact that irre-
gularity committed had also been
brought to the notice of Railway

Board sufficiently prior to the pamnel;
and

(d) if so, what action has been
taken against the persons responsible

for this irregularity and how this
irregularity of Emergency is being
done?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) Yes.

Jb) to (d). A selection for promo-
tion to the posts of Assistant Hindi
Officers (Class II) was conducted.
Some complaints have been received
by the Government against the selec-
tion and these are being looked into.

Expansion of Companies within the
ambit of MRTP Act

1019. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state: '

(a) the criteria and conditions for
permitting companies coming within
the ambit of MRTP Act in the matter
of (i) expansion in their existing
production; and (ii) setting up new
ventures; and

(b) to what extent these conditions
and criteria were fulfilled in the cases
of the recent permission granted to
21 MRTP Companies as reported in
the Financial Express dated 7th Feb-
ruary, 19787

THE MINISTER OF LAW_ JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The pro-
posals for expansion of existing under-
takings and setting up of new un-
dertakings received from comgpanies
covered under the MRTP Act are ex-
amined in the 1light of the current
Industrial Licencing Policy and the
criteria lald down under gection 28
of the MRTP Act. Such proposals
are approved after satisfying that the





